
I)irectoratc General of l'orcign 'I'radc
tJdyog Ilhawan

I)ES-V Scction

'l'hc Mccting \o.19/nM-ltl clatcd Zi'.i'Z.ZOl7 fbr thc liccnsing ycar 2011-ltJ to considcr
thc cztscs t-rttcicr l)r-rty I:xcnrption Schcnrcs (C)haptcr-4) was hcld on 02.01.2018 to considcr thc
Spccial Authoriation L'ascs and rcrnaining cascs wcrc considcrcci on 10.01.2018 in Conl'crcncc
Ilootn \o.ll o{'lXilJI'Lrrrdcr thc (lhairrnanship ol-Shri K.C. Ilout. nddl. IXIIII'. 'l'hc lollowing
ol'llccrs \,vcrc prcscnt:-
S.\o. \urrrc rll'thc reltrcscrrtativcs untl thcir ticsignatiorr

l. Shri V.K. Kohli. I)irccror
2.S1lri J.D.(〕 iri.Vicc Prcsidcnt

3 1 Shri S・ Ko Mohapatra,DD(〕

4. Shri Vinod Kurnar Kashvap. lr I'l)o

At tlrc outset thc Mirtutcs ol-NC-V McctingNo.l8/AM-18 held orr 07.12.2017 werc takcn up lor
ratillcation. As thcrc \\as r-lo amcndnrcnt to thc samc, thc abovc rcl-crrcd minutcs wcrc adoptcd
lbr irnplclncnlation by thc Committcc wilhoul any amcndmcnt. 'l'hc agcnda for mccting
\o.19/AM-18 datcd 21.12.2017 u,as takcn up for discussion and thc dccision takcn in rcspcct ol
cach casc is cnumcratcd bclo、 v:

M It E′ 1｀INC NUMBER      :19/84-AIノ C3/2017 ⅣlEETING DATE:21.12.2017
(fasc No。 :21/12/84-Al′ C3/2016 PaHy Nanlc:LOYAI′ T13X′ 1｀ Hン 1l Mect No/1)atc:19/84‐

:   I
1 1し υlliし じ.:ヽ tllud

l AItPC

IDG「 ]｀

11)(〕 III｀

4ヽ11′ I′ S I′ 1｀ I)

Status:
I)cferrcd

1‖嶋謝:5α∞〕νAM p

21諦 :‖:5υ 0037ν AMIフ

1)ccisiOn :(1()illlllittCC c()nsidcrcd thc casc as pcr agcnda alon3｀ Vith Othcr rclcvant papcrs and

11()tcd that tllis c〔 lsC htl(l bccn「 cibrrcd t()I｀ C、 ンlulllbai lk)r C01nmcnts.(lornmittcc dccidcd to a、 vait
C()11l nヽ Cilts 11‐ ()nl′ I(〕、N/1LllnlDai  

′
I｀hc casc stands dcibl・ 1・ cd R)r rc― listin3 0n 1 8.01.2018.

(〕をlsc N。 .:29/20/84_ヽ 1ン (:3/2016  Palty Nanlc:AINI RI.1‐ I INI)IA   4ヽcctヽ o/1)atc:19/84-     status:
ASSO(｀ IATI〕 S PRIVATI:     AI′(13/2017          Dcfcrrcd
l´ 1ヽ′l11 1lI)                    21.122017

AI′ C3/2017

21.12.2017

RI´A Ililc                11ン iC●No/1)atc:3510045009  Defcr Datc:
:35/24/040/00025//ヽ N417/       17.082016               18.082018

RI´A llilc                lン ic.No/1)atc:0510399970  DcFcr Datc:
:05/23/040/00090//ヽ M17/       .03 10.2016               18.012018

Status:
I)eferrcd

I)ccisi<ln : Committcc considcrcd thc case as pcr agcnda alongwith othcr rclcvant papcrs and
rlotccl that this casc ltacl bccn rcl-crrccl to 'l'C, MLrmbai lor Commcnts. Committcc dccidcd to await
colllrlrcllts lionr 'l'C. Murnbai. 'l'hc casc stands dclcrrcd for rc-listing on 18.01.2018.

HQ rilc

:01/84/050/00405//ヽ ⅣIi 7/

(:をlscヽ o.:62/20/84-AI′ (:3/2016 Part、 ヽtinlciC()NNOISSl■ 」R   Mcct No/1)atc:!9/84-
1'ASHl()NS              Al´ (13/2017

21 122017

RI′Al'ilc                 Iン ic.No/1)ate:0410162348  Dercr Datc:
:04/24/040/00114/AM17/       05.10.2016               18.01.2018

I)ccision : Cornmittcc considcrcci 1hc case as pcr agcnda alongwith othcr rclevant papcrs and
notcd that tlris casc lrad bccrr rclcrrccl to 'l'C, Mumbai for Commcnts. Committec dccided to await
colnlttcnLs liorn 'l'C. Mr,rnrbai. 'l'hc casc stands dclcrrcd for rc-listing on 18.0 1.2018.

い



Casc No.:22/20/84-Al′ C3/2016 Palty Nanlc:PINNACI′ I〕

CIン 0′ 1｀ HIN(〕 (rO,

HQ「 ilC RIンA「 ilc

:01/84/050/00365/ノ Mヽ17/ :05/24/040/00348/AM17/

Decision : Committce considcrcd thc casc as pcr

notcd that this casc had bccn rcfened to 'l'C, Mumbai

comments from TC, Mumbai. Thc casc stands dcferrcd

Mcctlヽ o/1)atc:19/84-

AlンC3/2017

21.122017

Lic.Noil)atc:0510400240 i)clcr[)atc:
24.10.201(r I 8.01 .201 8

agcnda alongwith othcr rclcvant ;lapcrs and

lbr (lotnmctrts. Ctlnttt"tittcc clecidccl to au'ait

for rc-listing on I 8.0 I .20 I tt.

Status:
I)efcrrcd

I´ ic No/1)atc:0810138963   1)crcr l)atc:

25.10.2016               18012018

Status:
l)cl'crrcd

Status:
Del'crrcd

Casc No.:36/20/84-Al′ C3/2016  1)arty Nalllc:ARVINI)I′ IMI′ I｀ 111) Mcct Nρ /1)aci1 9/84-

AI.(「3/2017

21 122017

HQ「 ilC
:O1/84/050/00379/ノ ヽヽ 417/

RI,A rilc

:08/24/040/00297//ヽ M17/

Decision : Committee considered thc casc as per agcnda alongwith othcr rclcvanl papcrs and

noted that this case had bccn relerrcd to 'l'C, Mumbai ltlr Commcnts. Comn,ittec dccidcd to await

commcnts from 'l'C, Mumbai. 'l'hc casc stands dcl'erred for rc-listing on I 8'01 '201 8'

Casc No.:23/22/84‐ Al,C3/2016  Pany Nanlc:「 R()N′ I｀ II〕R
PRO・ 1｀ 1lC′ I｀ lVItWI〕AR PRIVA FIt

IIQ l'ilC

I′ IMI′ 1｀ ltl)

RIン A Irilc

6 :Qll84l05OlOO42glAMl7l :02/24/040/00148//ヽ 4ヽ17/

Decision : Committee considered the casc as pcr agcnda alongwith othcr rclcvant papcrs and

noted that this case had bccn refened to'l'C, Mumbai lor Comrncnts. Cornmitlcc dccidcd to await

comments from 'l'C, Mumbai. 'l'he casc stands defcrrcd tbr rc-listing on I 8.0 i .201 8.

Mcct No/1)atc:19/84‐

AIンC3/2017

21.12.2017

1´ ic No/1)atc:0210207131   1)cた rI)atc:

11.11.2016               18.012018

RIン /｀ llilc                      l′ic No/1)atc:0210207157   1)cibr I)atc:

102/24/040/00164/ノ N`417/       25.112016               1801 2018

Status:
l)cl'errcd

(3asc No.:29/22/84-Alズ 33/2016  Party Nanlc:/ヽ NIIti F It〕 KP()Iく
′
IS  Iν lcctや o`/1)atc:19/84-

PVT I′ TD              Al′ (｀ 3/2017

21 122017

Status:
l)efcrred

HQ「 ilC
:O1/84/050/00435/AM17/

Dccision : Committec considercd thc casc as pcr agcnria alongwith olhcr rclcvant papcrs and

notcd that this casc had bccn rclcrrcd to'['C, Mumbai lor Commcnts. Cornmittcc dccidcd to await

comments from 'lC, Mumbai. 'l'hc case stands dclcrrcd lbr rc-listing on I 8.01 .201 8.

Casc No.:22/22/84-Al′ C3/2016 Party Namc:AMRI′ 1｀ 1〕XPORTS 4ヽcct No/1)atc:19/8`4-
PVT.I′ TD              Al′ (13/2017

21 122017

HQ「 ilC
:01/84/050/00428/ノ Ⅳヽl1 7/

RIノA「 ilc

:02/24/040/00168//ヽ M17/
I′ ic No/1)atci021 02071 59   1)cli_・ rI)atc:

30 11 2016               18012018

a8cnda alon3、 vith othcr rclcvant papcl・ s alld

ibr(lolllnlcllts COnlnlittcc dccidcd to await

ik)1・ rc― listin3 on 1 8.Ol.2018.

I)ecision : Committcc considcrcd thc casc as pcr

notcd that this casc had bccrr rcl-crrcd to 'l'C. Murnbai

cornmcnts lrom'l'C. Murnbai. 'l'hc casc stands dcf-crrccl

は
,  2



Casc No.:51/20/84-AI,C3/2016  Pallyヽanlc:SHAHII〕 XPORIS  Mcctヽ o/1)atc:19/84-
PVI｀ 1.TI)             AIン C3/2017

21 122017

HQ IlilC

:01/84/050/00394//ヽ 4ヽ17/
1ン ic No/1)atc:0510400555  Dcfcr Datc:

30.11.2016 18012018

I)ccision : Committcc considcrcd thc case as pcr
notccl that this casc had bccn rcfcrrcd to 'l'C, Mumbai
cor.nr.ncnts fiorn'l'C, Mumbai. '['hc 

casc stands del'crrcd

RI´ AI'ilc

:05/24/040/00412/AM17/

Rlン A Filc

:05/24/040/00404/ノ ｀`417/

RI′ A Filc

:05/24/040/00450/AM17/

RIンA「 ilc

:05/24/040/00500/ノ M`17/

agenda alongwith other relevant papers and
lor Commcnls. Committee dccided to awair
for rc-listing on I 8.01 .201 8.

Status:
I)efc rrcd

Status:
Deferrcd

Status:
l)efcrred

Stalus:
I)eferrcd

(rasc l、。.:54/20/84-Alノ (〕3/2016  Pally NanlcISI1/ヽ lH I〕 XP()R′ I｀ S   Nlcct Tヽ o/1)atc:19/84-

PVl l′ TI)               Al´ C3/2017
21 122017

Ю19謝:5υ∞
"7AM″

H19轟捻5υ∞柁″AM爾

1.ic No/1)atc105 10400554   Dcfer I)atc:

30.11_2016 18.01.2018

agenda alongwith other relevanl papers and
for Commcnts. Committce dccided to await
for rc-listing on I 8.01.201 8.

Decision : Committcc considcrcd thc casc as per
notcd thal this casc had becn rclerred to 'l'C, Mumbai
comments lrorn'l'C. Mumbai. 'l'hc casc stands deferred

Case No.:18/22/84-Al,C3/2016 Pafty Narnc:RADIANI'
I]XPOR'I'S

1801 2018

Decision : Committcc considcrcd thc case as pcr agcnda alongwith othcr rclcvant papers and
notcd that this casc lrad bccrr rclbrrcd [o 'l'C, Mumbai flor Commcnts. Committec 6ecidcd to await
colrlxents fiom 'l'C. Mumbai. 'l'hc casc stands dclbrrcd lor rc-listing on 18.01 .2018.

1レ ic.No/1)atc:o510400715   1)cfer Datc:

13 122016

Status:
I)cferred

Mcct No/Datc:19/84-

AIンC3/2017
21.12.2017

Mcct No/Date:19/84‐

AlィC3/2017
21.122017

(lasc No.:26/22/84-Al′ (:3/2016 1)a11)ヽ anlc:JIVA Dl,SIGNS(1))MCct No/1)atc:19/84-
ITD.,                 AIン (13/2017

21.122017

HQ「 ilC RI′ A Ifilc Iン ic.ヽ 0/1)atc:0510400895   1)ctrI)atc:
12

B19脚:5υ∞引″AM剛

:01i84i050/00432/AMll/ :05123t040t00454/AMl7/

I)ccision : Comrnittcc considcred thc casc as per
notcd that this casc had bccn rclcrrcd to 'l'C, Mumbai
comlncnts from'l'Cl, Murnbai. 'l'hc casc stands del.erred

Case No.:10/22/84-Al,C3l20l6 Parry r-anrc:RICIln & CO

21 122016 18.01 2018

agcnda alongwith othcr relcvant papcrs and
lor Commcnts. Commitlee dccidcd to await
lor rc-listing on I 8.01 .201 8.

1ッ ic.No/1)atc:o510401095   1)cfcr I)atc:

05.01 2017 1801.2018

I)ccisi<ln : Comnrittcc considcred thc casc as pcr agcnda alongwith other rclcvant papers and
notccl lhat this casc had bccn rclcrrcd to'l'C, Mumbai lor Commcnts. Committcc dccidcd to await
collllncnts liorn'l'C. Murnbai. 'l'hc casc stands dcferrcd for rc-listing on 18.01.2018.

14 (〕asc No.:15/1/84‐ AIン (〕3/2017 Mcct No/1)atc:19/84‐

レ

Party Nanrc: SI IORIIWA LA

♭

Status:



27012017 18.O1 2018

I)ccision : Comrnittcc considcrcd 1hc casc as pcr agcncla alongrvith otircr rcicvalrt papcrs atrtl

notcd that this casc had bccn rcl-crrcd 10'l'C, Mumbai lirr (lomnrcnts. C'ortlttillcc dccidccl to art'ail

colnlncnts liorn 'l'C. Murnbai. '['hc casc stands cicl'crrcd lor rc-lisling on I [3.0 ] .201 tl.

HQ IrilC

101/84/050/00532//ヽ N/117/

HQ lrilC

HQl'ilC

:O1/84/050/00013//ヽ Nl1 8/

RI′A「 ilc

Glン01〕 Al,INDUS・ I｀ It ll:S

PVI｀ 1′TD,(1'ORMI:RI´ Y

RI′AI'Hc

:05/24/040/00534/ノ 1ヽヽ417/

RIン A Ililc

i35/24/040/00058//ヽ N/417/

AI′C3/2017

21.12.2017

l)cl'crrcd

lッ ic.No/1)atc:0510401395   1)cibr l)atc:

Stalus:
[)e I'c r rcd

Iン iC●NO/1)atc:0310810900   1)cncr l)atc:

02022017               18.012018

Status:
I)eferrcd

Approved

I′ ic No/1)atc:3510045139

15032017

Stat us:
I)cfcrrcd

Ⅳlcct No/1)atc:19/84‐

AI′ C3/2017

(,asc No.:2/3/84-Al′ C3/2017    Palty Nalllc:CIン ASSI(1 131NDIN(〕 4ヽcct No/1)atc:19/84-

lNDUSTRIItS            Al.(13/2017
21 122017

15 :O1/84/050/00007/ノ Mヽ18/ :03/94/040/00995//ヽ Iνl 1 7/

Decision : Committee considcred the case as per agenda alongwith othcr rclcvant papcrs and nolcci

that this case had bcen refcrred to DIPP for comments. Committcc dccidcd to await thcir commcnts

and defer the case. The casc stands deferrcd for re-listing on I 8.0 I .20 I 8.

Mcct No/1)atcl1 9/84-

Al´(13/2017

21 122017

HQ IrilC RIンA「 ilc 1′ic.No/1)atc:0310811045   1)ctrl)atc:

08.022017               18.01.201816 :01/84/050/00012//ヽ N418/ :03/95/040/00878//ヽ Nl1 7/

Decision : Committee considcred the casc as pcr agcnda alongwith othcr relcvant papcrs and

noted that this case had bccn refcrred to 'l'C, Mumbai 1br Commcnts. Committcc dccidcd to awail

comments lrom 'lC, Murnbai. 'l'he casc stands dcl-crred lbr rc-listing on 18.01.201 8.

l)ccision : Committcc considcrcd thc casc as pcr agcncla alongwilh olhcr rclcvant papcrs attcl

notc<jdccidcd to ratily thc norurs lor thc abovc AA as appliccl lirr.

IIA conccrlcd may takc ncccssary action sLrbicct to corrpliallcc o['othcr ltsual conditiolrs.

Casc No.:14/3/84-AI′ C3/2017   1)any Nanlc:SHOItl]ヽ VAl′A     Mcct｀ o/1)atc:19/84-

Gl´()BAI´ INDUSTRHtS       AI′ (｀ 3/2017

PVl｀ 1ンTD.,(「 ORMItRI′ Y     21122017

I Ie lrilc Iil.A lrilc t.ic.No/l)atc:05 10'102 I 75 l)ctcr [)atc:

I 8 ,o ils+toso/ooo1 9/AM I 8i :0512410401006691 LMIT l 0(r.0:1.201 7 l tt'o I '10I ti

I)ecision : Cclmmittcc cor-rsi{crccl thc casc as pcr agcncla alorrgrvith othcr rclcvant papcrs ancl

noted that this casc had bccn rcf-crred to 't'C. Mun-rbai lirr C'ornrncnts. (lornruittcc clcciclcd to await

commcnts from 'l'C. Mumbai. 'l'hc casc stands dclcrrcd lbr rc-listing on I [J.0 ] .201 u.

ｍ̈
一）Ⅳ

Casc No.:7/3/84-Alノ C3/2017    Party Nanlc:1ン AH011
0VItRSI:ASI′ TI)

Casc No.:8/3/84-AI」 C3/2017   Palty Namc:MADURA COAIS Mcct NO/1)atci1 9/84-
PRIVA´ I｀ 1)1´ Iヽ 41′ I｀ 1〕I),       AL(13/2017

21 122017

19 (〕
aSC No.:25/1/84-A IJ(〕 3/2017 Pal■ y Nanlc:PINNACI′ lう

(lI′ 0′ I｀lHNG CO.,

い



Dccision : Cornmittcc considcrcd thc case as pcr agcnda alongwith othcr rclevant papcrs and
notccl that hard copy ol'thc application not reccivcd Irom Cl,A, I)clhi. Committcc dccided to ask
Cl.A, I)clhi to lbrward thrcc sct ol'application alognwith rclevant documcnts for examination of the
casc. '['hc casc stands dclcrrcd lor rc-listing on 18.01.201 8.

HQ IrilC

i01/84/050/00005/ノ ｀` 418/

RIン A「 ilc

:05/24/040/00007/ノ M`18/

RIッA「 ilc
:03/94/040/00107/ノ Mヽ18/

RI´ A「 Hc
i32/24/040/00009/AM18/

RI´A「 ilc
:05/24/040/00162/ノ Mヽ18/

RI´A「 ilc

:05/24/040/00174/AM18/

21 122017

1″ ic.ヽ o/1)atc:0510402195   1)clbr Datc:

10042017              1801 2018

Casc No。 :4/11/84-A12(〕 3/2017  Party Namc:GRINDWI〕 l′ I′

NOR′ I｀ON L′ 1｀D
Mcct No/1)atc:19/84-

Alッ C3/2017
21.12.2017

Mcct No/1)atci1 9/84‐

AIン (〕3/2017

21 122017

Mcct No/1)atc:19/84-

AI′C3/2017

21.122017

Status:
l)cferred

201諦轟):50/00123/AM18/

加19臓捻50/001りAM閣

η19識捻5α∞BαAM Ⅳ

郎11轟捻50/00BシAM Ⅳ

I)ccision :(〕 Omnlittcc cOnsidcrcd thc casc as pcr agcnda along、 vith othcr rclcvant papcrs and notcd

that this casc had bccll rcた 1・rcd tO I)H)Pお r col■ ments.Committcc dccided to await thcir colη mcnts
and dcfc・ r thc casc. 

′
l｀ hc casc stands dcibrl・ cd ibr rc― listing on 1 8.01.2018.

lンic.No/1)atc:0310814426  1)cfcr Datc:

0407.2017              18.01.2018

Status:
I)eferred

(〕:lscヽ 0.:20/11/84-Al.(:3/2017 Paltyヽ a nic:AVATAARIIOヽ 41〕 Mcctヽ ()/Datc:19/84-
1'ASHI()ヽ PRIVA′ I｀ 1〕 1′ IMI.1｀ IうI)AI′ (「 3/2()17

21 122017

Iンic.No/1)atc:3210078215  Dcfcr Datc:

04.07.2017               1801.2018

I)ccision : Comrnittcc considcrcd thc casc as pcr agcnda alongwith othcr rclcvant papcrs and
nolcd that this casc had bcen rclcrrcd to '['C, Murnbai lor Commcnts. Committec dccidcd to await
col.lllllcllts fiorn 'l'C, Mr-rrnbai. 'l'hc casc stands dclcrrcd for rc-listing on I 8.01 .20 I 8.

Casc No.:17/11/84-AI′ (〕3/2017  Palty Nainc:RADIANT
ItX PORTS

Status:
I)cfcrrcd

Status:
l)cfe rrcd

1)ccision :(,Oinillittcc cO1lsidcrcd t1lc casc as pcr

llotcd thを lt this casc had bccn l・ cli_・ rrcd tO′ FC, ンlulllbai
conlnlcllts il・ olll′ I｀ (〕、ヽ 4ヒ Hllbal.  I｀ hc casc stallds dcibrl・ cd

(lasc No.:16/11/84-ノ 1`.(13/2017  Pal‐tvヽ a11lc:1)1:It Iう |ヽI PIt()

Iう Pヽ()It rS(P)I′ TI)

‐Lic.No/1)ate:0510403360   1)efer Datc:

07072017               18.01.2018

agcnda along、 vith Othcr rclcvant papers and

%r Commcnts.COmmittec dccided to await
for rc― listin3 0n 1 8.Ol.2018.

Lic.No/1)atc:0510403417   1)cfcr Datc:

18.072017              18.01.2018

agcnda alon3with othcr rclcvant papcrs and

for Commcnts.Committcc dccidcd to await

ibr re― listin3 0n 1 8.01.2018.

24 (〕 asc No.:15/11/84-Alッ (,3/2017  Party Na11lc:PItlう IうMPR()

た

I)ccision : Comnrittcc considcrcd thc case as pcr
notcd that this casc had bccn rclcrrcd to 'l'C, Murnbai
cornrrcnts fi'orrr'l'C, Murnbai. '['hc casc stands dcfcrrcd

け

4ヽcct No/1)atc:19/84 Status:



I〕XP()RTS PIン TD AI´()3/2017

21 122017
1)cfbrrcd

IIQ Irile RLA lrile l.ic.\o/l)atc:0-i l0'10j4-i7 l)cf'cr t)arc:
:01/84i050/001 34ln M I 8i :0512410401001 82ln M I 8/ 2O.Ot .2017 I ti.0l .20 I ti

I)ecisi<ln : Committcc considcrcd thc casc as pcr agcnda alon-qrvith olhcr rclcvant papcrs arrti
notcd that this casc had bccn rcl-crrcd to 'l'C. Murnbai lirr Comrncnts. (lorrnrittcc dccidcd to ar.vair
colnrncnts lrom 'l'C. Mumbai. 'l'lrc casc stands dclbrrcd lirr rc-listing on I 8.01 .201 tl.

Casc No.:12/11/84-ALC3/2017 Party Namc:1′ OYAI´ TIうXTH′ I:  Mcct No/1)atc:19/84-
4ヽHン Iン SIン

′
1｀D              Al′ (13/2017

21 122017

Slatus:
l)cfcrrcd

1`5胤50/001MMW

HQ IrilC

:01/84/050/00165//ヽ M18/

RIンA「 ilc

i35/24/040/00013//ヽ M18/

RI′ Alオ i:c

:03/94/040/00370/AM18/

I′ ic.No/1)atc:3510045206   1)cibr I)atc:

25.07.2017               1801 2018

|ヽlcct lヽ o/1)atc:19/84-      Approvcd

AIンC3/2017
21 12.2017

1′ic.No/1)atc:0310814923

3107.2017

0.4200k8

Status:
I)eferrcd

Decision : Committcc considcrcd thc casc as pcr agcnda alongrvith othcl rcicvant ptrpcrs ancl

decidcd to rati ly thc norms lor thc abovc advancc authorisalioin 'l'hc casc stalrds ciclcrrcci lbr rc-
listing on I 8.01 .201 8.

Casc No.:1/17/84‐ AI′C3/2017  Party Nannc:(lHHATARIYA
I'IRけ I｀ 1〕CIIINDUS′ FRHう S,

う
ι

I)ecision : Committcc considcrccl thc casc as pcr agcnda alongwith othcr rclcvant papcrs ancl cicciclccl

to ratily thc norms lor tlrc abovc AA as pcr I)ll)l) commcnls viclc tlrcir lcttcr \o. 7/495/1017-'l'SW
clatcd 05.01.2018 as urrdcr:

Itcrn of l:xport QLrantity rccluirccl lirr
I .0kg. ol' cxporl
product

l. Watcr Delivcry Ilosc Pipc
namcly Synthetic Wovcn
Jacket Rubber Lincd hosc
pipe of different sizc &.

lcngth.

37000.0 0.5058K8

ILA concerned may takc ncccssary action subjcct to compliancc ol'othcr usual conditions.

ν ll轟捻50 001 WAM剛  L`角琳湖OЮ0078 AM Ⅳ
I)ecisi<ln : Cornmittcc considcrcd thc casc as pcr agcnda alongu,ith othcr rclcvant papcrs anci

notcd that this casc had bccn rcf'crrcci to 'l'C. MLrrnbai Iur Cornlircnts. Conrnrittcc dcciclctl to au,ait
cour.ncnts lrom 'l'C, Mumbai. 'l'hc casc stands dcl-crrcd lirr rc-listing orr I [i.0 ] .201 tl.

(〕asc No.:11/11/84-AIンC3/2017 Party Namc:JPM ItXP()RTS   4ヽcct No/1)atc:19/84-
PRIVA`I｀ 1,1′ I～ 11′ I｀1,I)      AI´ (13/2017

21 122017

I′ ic No/1)atci021 0207776  1)clbr l)atc:

01 082017

,, Case No.: l3/13/84-Al,C3l20l7 Pany Namc:ヽ VI〕 ARヽVIう 1ン 1′
INDIA PVT.1′ TI).,

Mcct No/1)atc:19/84-

/ヽ 1′ (〕3/2017

18.01.2018   `

Status:

I)cibl・ rcd

ヽ :な
ソ

Quantity

(K3S)

０
一
ｐ
一
ｍ

一
〇
ｆ一

η
一
Ｃ

l  t」 nI)roccsscd Sv1lthctic

Wovcll   上lckd   llosc

(WithOut Rubbcr)

2.1:1)I)や I Rubbcr



HQ「 ilC
:01/84/050/00163/Aヽ 418/

Iti´ ′ヽ 1'‖ c

:05/24/040/00i91//ヽ M18/

21.122017

1ッic.No/1)atc:0510403553  1)efer Datc:

01.0820!7              1801.2018

I)ccision : Committcc considcrcd thc
rrotcd that casc nccds lLrrthcr cxarninatior.r.

casc as pcr agcnda alongwith othcr rclcvant papcrs and
'l'hc casc stands defcrrcd fbr re-listing on I 8.01 .201 8.

(〕asc No.:3/17/84‐ AI′ C3/2017

HQ IrilC

:O1/84/050/00167//ヽ 4ヽ18/

Pallv Nalllc:AYM SYNTItX

l´ 11)

RI′ Al'ilc

:03/94/040/00375/ノ M`18/

Status:
I)efcrrcd

29
Iンic.No/1)atc:0310814967  Dcfer Date:

01.082017               18.01.2018

I)ccision : Comrnitlcc considcrcd thc casc as pcr agcnda alongwith othcr rclevant papcrs and noted
that this casc had bccn rcfcrrcd to I)lPP lor commcnts. Committcc dccided to await thcir commcnls
and dclcr thc casc. 'l'hc casc stands dcl'crrcd l'or rc-listing on i 8.01.201 8

(〕asc No.:49/17/84-Al′C3/2017 Party Namc:SRFI′IMITED lνlcct lヽ o/1)atc:19/84-

AI´C3/2017
21.122017

1′ ic NO/1)atc:04iO163421   1)cfcr l)atc:

10082017               1801 2018

Status:
Deferred

Ю19謝:5υ∞劉ンAM W
RI´ A Filc

:04/24/040/00087/AIM 18/

Decision : Cornmillcc considcrccl llrc casc as per agenda alongwith other relevant papers and notcd
that this casc had bccn ref'crrcd to I)lPI'} lbr comments. Committcc decidcd to await their comments
and dcf'cr thc casc. 'l'hc casc slands dclcrrcd for re-listing on 18.01.2018

(〕asc「NO.:6/13/84-/ヽ I′ (〕3/2017  Paltyヽ alllcilヽ 4Al｀RIX         lヽcct No/1)atc:19/84-         Approvcd
(11′ ()I｀lHN(〕 PVT.1´TD      AlンC3/2017

21.122017

HQ Filc

31 :O1/84/050/00156//ヽⅣl1 8/

(lasc No.:10/13/84-AI′ C3/2017

HQド ilC
:O1/84/050/00160/ノ ヽヽ418/

RI′ A Irilc I′ ic.No/1)atc:0510403657

Pallyヽ anlc:JIVA DI〕 SIGNS  Mcct No/1)atc:19/84-

(1))1′Tl).             AI′ C3/2017

:05/24/040/00204//ヽ M18/      111.08.2017

I)ccision : Conrmiltcc considcrcd thc casc as pcr agcnda alongwith othcr relevant papcrs and
c.xatnincd thc sample ol'thc cxporl product provided by the firm and dccidcd to ratily the norms lor
thc abovc advancc authorizatiorr as applied as pcr CAD.
I{A conccrncd may takc ncccssary action subjcct to compliance of othcr usual conditions.

Status:
Deferrcd

21 122017

I′ ic.No/1)atc:0510403666      1)cfcr I)atc:

11.08.2017 18.01.2018

I)ecision : Cornmittcc considcrcd thc casc as pcr agcnda alongwith other rclevant papers and decided
to allow thc llnn personal hcaring alongwith sample & CAD of thc cxpo( product for cxamination of
tltc casc. 'l'hc casc stands dclcrrcd lor rc-listing on 1 8.01 .201 8

Casc No.:5/13 181-Al,C3l2Ol7 Parly Nanrc:MODA COCK'fnll.

RI′ A Irilc

:05/23/040/00184/ノ Mヽ18/

Mcct No/1)atc:19/84‐

AI′C3/2017
21.122017

Status:
Deferred

い |レ



HQ「 ilC
:O1/84/050/00155/ノ Mヽ18/

RI´ A Ililc

:05/24/040/00213/ノ Mヽ18/
l′ ic No/1)atc:0510403696    1)cibr I)atc:

17082017                1801 2018

Decision : Committcc considcred thc casc as pcr agcnda alongwith olhcr rclcvant papcrs and firm has

becn rcqucsted to furnish laymarker of cxport product and sarnplc of the cxport product lbr
cxamination ol'the case. 'l'hc case stands dcfcrred for re-listing on 18.01 .2011.

(〕asc No.:3/13/84‐ AIッ C3/2017  Pany Namc:(〕 I〕OS()URCI〕     4ヽcct No/1)atc:!9/84-
Al´ C3/2017
21 122017

Status:
l)el'c rretl

釧19謝:5υ∞
“
νAM W

RI′Al'Hc
:08/24/040/00126//ヽ |ヽ418/

I′ic No/1)atc:0810140812    1)cicr I)alc:

21.082017                18012018

Decision : Committee considercd thc case as pcr agenda alongwith othcr rclcvant papcrs and notcci

that this casc had bcen rcfcrrcd to DIPP for commcnts. Committcc dccidcd 1o await thcir commcnts

and defer thc case. l'hc casc stands dclcrrcd for rc-listing on I 8.01.201 8.

1`1轟掲5t1005 νAM Ⅳ

I IQ lfilc
36 :01/84/050/001 80/n M I 8/

HQ「 ilC
37:01/84/050/00175/AM18/

Slatus:
I)efcrrcd

I´ic No/1)atc:3510045214  1)clbr I)atc:

23082017              18.01 2018

lo()/o 
′
I｀cxtilc Colll11lissiollol・ 、 4ヽヒlnlbai

and dcibrl・cd thc casc ibl・ rc― listil18 o11

Casc No.:1/13/84-AI′ C3/2017  Patty Namc:L()YAl,TI〕 XTH′ lt Mcctヽ ()/1)atc:19/84-
1ヽ411ン 1ン SI′ I｀ I)                 /ヽ 1′ (Γ3/2017

21 122017

RIン A Irilc

:35/24/040/00015//ヽ M18/

1)ccision :Colnlllittcc obscrvcd that casc 1las bccn l・ ciblTcd

ik)1・ com131cnt.Colllmittcc dccidcd to await thcir colllnlCntS

18.01.2018.

Casc No.:16/17/84-AI′ C3/2017  1)alty Nalllc:Al´ 1)INl〕

APPARI〕 I′ S PVTI´
´
I｀D

lヽ4cct No/1)atc:19/84-

ノヽ1′(13/2017

21 122017

1)ccision :(〕 onll■littcc conSidCrcd thc casc as pcr agcnda alon3、vith othcr l・ clcvant papcl・ s and llotcd

that this casc had bccn rcibrrcd to l)11)1)「 ol・ coinllacnts (〕()nlnlittcc dccidcd to a、 vait thcil・ colllnlCilts

and dcn31・ thc casc. 
′
I｀ hc casc stands dcibrrcd ibr rc― listin3 oll 1 8 01.2018

(lasc No.:11/17/84-7ヽ Iノ(〕3/2017  Palty Nanlc:(〕 I′()13/ヽ 1´ N71()1)11    4ヽcctヽo/1)atc:19/84-      Status:

/ヽNI)A(｀ (lI:SSOItHiS PVl     lヽ I′ (｀ 312017           1)cfcl・ 1・ c(1

RIンA「 ilc

:05/23/040/00199/AM18/

I´TD.

RI′A「 ilc

:05/23/040/00215/ノ N`/118/

I′ic.No/1)atc:0510403770   1)cfcr I)atc:

2308.2017              18.01.2018

21 122017

1′ ic No/1)atci05 1 0403 806   1)crcr l)atc:

25082017               1801 2018

Status:
Deferrcd

Status:
[)cfcrrcd

Decision : Committee considcrcd the case as per agenda alongwith othcr rclcvant papcrs and dccidcd
to ask the firm to furnish CAD and measuremcnt chart ol'thc exporl prodr-rct lbr cxamination ol'thc
casc.'l'he case stands defcrrcd lor rc-listing on 18.01.201 8

(lasc No.:43/17/84‐ AIソ C3/2017

38

HQ IrilC

Party Name:SUPERHOUS11
Lメ「 D.,

4ヽcct lヽ o/1)atc:19/84-

Alン (｀ 3/2017

21.122017

RIンA「 ilc , l.ic.No/l)a1c:06 i00.ltl(rti I [)clcr I)atc:

レ
8



I)ccision : Collllllittcc considcrcd thc casc as pcr agcnda along、 vith othcr rclcvant papcrs and notcd

that t1lis casc had bccn rcfcrrcd to I)II)P br comiη cnts.Colη mittcc dccidcd to a、 vait thcir commcnts

and dcibrthc casc. 1｀hc casc stands dcIじ rl・cd lor rc― listing on 1 8.01.2018.

(〕asc No.:23/19/84-AI′(〕3/2017 Palty Namc:UNICARI〕
「
IRじ

SA「 I〕
′
FY(lNDIA)P.1.TD.

Mcct No/Datc:19/84‐

AI′(13/2017

21 122017

1′ic No/Datc:0510403834  Dcfcr Datc:
29.08.2017               1801.2018

Status:
Deferred

HQ IrilC

:01/84/050/00236/ノ Mヽ18/
RI′A「 ilc

:05/24/040/00236/AM18/

1)ccision :CO1lllllittcc considcrcd thc casc as pcr agcnda along、 vith othcr rclevant papcrs and notcd

that this casc had bccn rcた rl・cd to DII)I)ibr commcnts.Committcc dccided to await thcir commcnts

and dcfcrthc casc. 1｀ hc casc stands dcibrrcd for rc― listing on 1 8.01.2018.

Casc No.:6/17/84-AI′ (〕3/2017  Party Namc:SHUBHAM
POl′ YSPIN PVT I′

′H)
Mcct No/1)atc:19/84-

ALC3/2017
21.122017

Approvcd

HQI'ilC

:01/84/050/00170//ヽ 1ヽ18/

RI´ A Filc

:08/24/040/00161/AM18/
Iン ic.No/1)atc:0810140874

05.092017

40
I)ccision : Conrrnitlcc considcrccl thc casc as pcr agcnda alongwith othcr rclevant papcrs and dccidcd
to ratily thc norms lbr thc abovc advancc authorization as per I)l[)[) commcnts vidc their lcttcr
\o.7/493/201 7-'l'SW datcd 05.01 .20llt as undcr:
Export ltem: I)P Scu'ing Yarn
Quantily: 1.00.000 lig
Import Itcm: PP (lrnLrlcs.

Quantity: 1.05 kg/kg contcnt containcd irr cxport product.
[{A conccrncd nrav takc trcccssary action sLrbjcct to compliancc of othcr usual conditions.

Casc No.:2/17/84-Al′ (13/2017  1)anv Nanlc:AYM SYNTItX   Mcct No/1)atc:19/84- Approvcd
I′ I｀ 1)                        ノヽ1′ (「 3/2017

21.12.2017

HQI'ilC

:01/84/050/00166//ヽ M18/
RI′ A If‖ c                lン ic No/1)atc:0310815624

41
:03/94/040/00483//ヽ M18/ 07.092017

Decision : Comrnittcc considcred thc casc as pcr agcnda alongwitlr otlrcr relevant papers and dccidcd
1o ratily tlrc norms lor the abovc advarrcc authorization allowing thc rvastage of 3oh in inputs.
IIA conccrncd tray takc nccessary action subject 1o compliance of othcr usual conditions.

(lをlscヽ o.:8/17/84 AIン(:3/2017  1)art、 ヽそl11lcl)Iヽ I:ヽ4H]R IfINI]  Mcctヽ ()/1)atc:19/84-
1´ Iヽ 1うヽS PItiVATI〕 I,Iヽ 41TI〕 D、  Al′ C3/2017

21 122017

Status:
l)eferrcd

授19轟捻5"∞口νAM W
RI´ A Filc

:32/24/040/00018//ヽ M18/
Lic No/1)atc:3210078248  1)cfcr Datc:

0809.2017             18.012018

l)ccision : Commiltcc considcrcd thc casc as pcr agcnda alongwith othcr relcvanl papcrs and decidcci
to ask thc llrrn 1o llrnish thc dctails ol wastagc an proccss justification for highcr wastagc lbr
cxa1llination ofthc casc. 

′
I｀hc casc stands dcた rrcd fbr rc― listing on 1 8.01。 2018.

い

:01/84/050/00207/ノ ｀` 418/ :06/24/040/00019//ヽ M18/ 2908.2017 18012018



Casc No.:15/17/84-AI,C3/2017 Party Namc:」 IN DAl′ P01′ Y    Mcct No/1)atc:19/8`1

1'IIン 4`S Iッ
′
1｀ 1).                ′ヽ1′(13/2017

21 122017

HQ「 ilC
:01/84/050/00208/AM18/ :06/24/040/00029/ノ N`418/       04 102017

Status:
l)eferrcd

I′ ic No/1)atc:0610038707   1)cibr I)atc:

18012018

HQ「 ilC RI′ A Irilc I′ ic.No/1)atc:0510403977   1)cfcr l)atc:
43 :01/84/050/00179//ヽ 4ヽ18/       :05/23/040/00228//ヽ M18/       08092017 1801 2018

Dccision : Committee considcrcd the case as per agenda alongwith othcr rclcvant papcrs and notcd
that this case had becn referred to DIPP lor commcnts. Cornmittcc dccidcd to await thcir commcrrts
and defer thc case. 'l'he casc stands defcrred for rc-listing on I 8.01.201 8.

(」asc No.:7/17/84‐ AIッ C3/2017  Palty Namc:ARVIBII)I´ Iヽ41TI:1)|ヽ 4cct No/1)atci1 9/84-    Status:

AI.(r3/2017           Dcfc・ rl・cd
21 122017

HQ「 ilC RIン AI'ilc 1′ ic No/1)atc:0810140904   1)cibr I)atc:

:01/84/050/00171//ヽ 4ヽ18/       :08/24/040/00165//ヽ 4ヽ18/ 12092017 18012018

Decision : Committcc considcred thc case as pcr agenda alongwith othcr rclcvant papcrs and dccidcd
to ask thc firm to lurnish thc dctails of wastagc matching irnpo( and cxport lor cxamination oI tlrc
casc. 'l'hc case stands deferrcd for rc-listing on I 8.01 .201 tt.

(fasc No.:33/17/84‐ AIノ C3/2017  Party Nanlc:lν llCROl'I131〕 It      4ヽcct No/1)atc:19/84-      Status:

CORP.PRIVATItl′ Iヽ41Tlil)   AI.(｀ 3/2017          Dcた 1・ 1・ c(1

21 122017

4519:‖ :5υ00197AMIW  ttλ :λiυ0048αAMB  Iξ ぶ喘 彎

αO〕 田 5786 1}1野
|:

1)ccision :(〕 01η 11littcc considcrcd thc casc as pcr agcnda alon3、 vith ot1lcl・ rclcvant papcl・ s and dccidcd

to ask thc Arill lo furnish thc dctails ol｀ 、vastagc lllatchil13 inlp()1l and c、 port ibr cxa11lination()「 thc

casc. 1｀ hc casc stands dcfthrrcd for rc― listin3 0n 18.01.2018.

(〕asc No.:44/17/84-/ヽ 1,(〕 3/2017  Party Nalnc:SIIノ MヽIヽ4S()NS    Iヽ 4cct No/1)atc:19/84-      Statlis:

INTIう RNA′ I｀ 10NAI′         Al´ (｀3/2017          Dcibl・ 1・cd

21 122017

Itlッ A「 ilc

1)ccision :(〕 olllmittcc considcrcd thc casc as pcr agcnda alon3、 vith ot1lcr rclcvant papcl・s and dccidcd

to ask thc llrnl to llurnish C/ヽ I)of thc cxpon prOduct ibr cxa11linatioll ol｀ thc casc   I｀ hc casc stands

dcibrrcd%r rc― listing on 1 8.01.2018.

(〕asc No.:45/17/84-AI′C3/2017  Palty Namc:tり VHヽ AJ(〕 I′()13A l′  4ヽcct No/1)atc:19/84-      Status:
PRIVA′ I｀ I〕 Iン IMITI〕 D       Al′ (「3/2017         Dcfcl・ 1・cd

21 122017

HQ IrilC RIッ A Irilc 1′ ic.No/1)atc:0610038706   1)ci131・ I)atc:
a7 :O\ ftqrc50/00209/AM l8/ :061241040100028/n M I 8/ 04. 10.201 7 18.012018

l)ccision : Commitlcc considcrcd thc casc as pcr agcncia alongr.vith othcl rclcvanl papcrs arrcl clccidcci
to ask thc firm to lurnish thc dctails ol stagcrvisc wastallc lirr cxarnination ol'thc casc. '['hc casc
stands dclcrrcd lbr rc-listing on I 8.01 .201 8.

48 Case No.:4/19/84-ALC3l2Ol7 Party Namc:Wlll-SI,IJN INI)ln Mccl No/l)atc:19/84- Status:

に
10



HQI'ilC

:01/84/050/00217/ノ M`18/

I)ccision : cOmlnittcc considcrcd thc casc as pcr agenda alongwith othcr rclcvant papcrs and notcd

that this casc had bccn rcfcrrcd tO DIPP fOr cOmmcnts.Committcc dccidcd to await thcir commcnts

and dcた rthc casc. 
´
l・ hc casc stands dcた rrcd lbr rc― listing on 1 8.01.2018.

1,Hヽ 41′ FIう 1)                     /、 1´ (〕3/2017                Dcfcrrcd

21 122017

RIン A 
「 ilc                    Iン ic.No/1)atc:0310816180   1)cfcr I)atc:

:03/95/040/00505//ヽ 4ヽ18/       06.102017               18.O1 2018

(lasc NO.:29/17/84-AI′ (,3/2017  Pa1lvヽ a nlc:()RH:NT CRAIr′ Iヽ   4ヽcct No/1)atc:19/84-
1′ 1ヽ4H Itl)             AI′ C3/2017

21 122017

Status:
Deferred

HQ IlilC

(〕asc No.:10/19/84‐ AIン (,3/2017

HQl'ilC

:01/84/050/00223/ノ 1`｀418/

RI′ Al'ilc

RI′ A Irilc

:08/24/040/00183/ノ M`18/

Panyヽ anlc:AYM SYNTIう X
I′ H)

RI´Al'Hc

4ヽcct No/1)atc11 9/84-       status:

AI′C3/2017           DcFcrrcd
21 122017

1′ ic N()/1)atc:0810141l17   1)cfbr I)ate:

Status:
I)eferrcd

Iン iC●No/1)atc:0810141H6  Dcfcr Datc:

10.102017               18.01 20!8

Mcct lヾ 0/1)atc:19/84-      Approvcd

AI′(13/2017

21 122017

1´ ic.ヽ 0/1)atc103 1081 6261

10102017

HQI'ilC                  RI′ A Irilc                 lン iC●No/Datc:0510404224  1Dcfcr Datc:
:01/84/050/00193//ヽ M18/        :05/24/040/00298/AM18/       09.lo 2017               18.01.2018

1)ccision :(30mnlittcc cOnsidcrcd thc casc as pcr agcnda alongwith Othcr rclcvant papcrs and notcd

that irill was rcqucstcd tO n』 rnish thc dcta‖ s of stagcwise wastagc lor cxamination ofthc casc. 
「 irm

has nOt A』 rnishcd thc rcqucstcd dctails.′ I｀hc casc stands dcfcrrcd ibr rc_listing On 1 8.01.2018.

(-'asc No.:18/17184-Al,C3/2017 Parly Narrc:ARVINI) LIMIT'llD

:01/84/050/00182/ノ ｀`418/        :o8/24/040/00186/ノ M`18/        1o.lo 2017               18.Ol.2018

1)ccision : cOlllinittcc cOnsidcrcd thc casc as pcr agcnda alongwith Othcr relevant papcrs and notcd

that this casc had bccn rcfcrrcd tO I)IPP for commcnts.Committcc dccidcd to await thcir commcnts

and dclbr thc casc. 'l'hc casc stands clcl-:rrcd lbr rc-listing on I g.0l .201 g.

I)ccision : C'ottttttittcc cottsidcrcd thc casc as pcr agcnda alongrvith othcr rclcvant papcrs and notcd
that this casc llad bccn rcl'crrcd to I)ll)l) Iur commcrrts. Cornrnittcc dccidcd to await thcir cornmcrrts
ancJdcl'crthccasc. I'hccascsrarrdsdcl-crrcdfurrc-listingon lg.0l.20lti.

:03/94/040/00547//ヽ M18/

Decision : Committcc considcrcd the casc as pcr agcnda alongwith othcr relevant papers and decidcd
to ratily thc nonns lbr the abovc advancc authorization as appried for.
IIA conccrncd may takc ncccssary action subjcct to compliancc of othcr usual conditions.

¨̈
一̈』峰略〉

Mcct No/1)atc:19/84‐

AlンC3/2017

(lasc No.:25/17/84‐ AIン (〕3/2017 Pany Nanlc:ARVINI)I′ IMITItD Mcct No/1)atc:19/84-
AI′C3/2017
21 122017

'19脚;5α剛柳AM B

53 (〕
aSC No.:48/17/84-AI′(13/2017  Partyヽ annc:

(〕 R CORPORAT10N

い 11



HQ「 ilC
:01/84/050/00212/AM18/

Decision : Committec considcrcd the case as pcr agenda alongwith othcr rclcvant papcrs and notcd

that this case had bcen referrcd to DIPP l'or comments. Committcc dccidcd to await thcir commcnts

and defer thc case. 'l'hc casc stands dcfcrred for rc-listing on 18.01.2018.

RI′ A Ililc

:06/24/040/00030/AM18/

RIンA「 ilc

:05/24/040/00309//ヽ 4ヽ18/

Itiン A「 ilc

:05/24/040/00310//ヽ 4ヽ18/

RIンA「 ilc

:02/24/040/00112/ノ M`18/

21 12.2017

1′ ic No/1)atc:0610038710  1)crcr I)atc:

12 102017             1801 2018

Slat u s:

I)cl'c rrcd
Casc No.:19/17/84-Alり C3/2017 Parly Namc:MAYAl〕 XPOR´ IS  Nlcct No/1)atc:19/84-

C()RPN                   Al,(13/2017
21 122017

I IQ Irilc
54 :01/84i050/001 83/AM l8/

HQI'ilC
55 :01/84/050/00184/AM18/

561品轟掲5υ0021VAMIν

HQ「 ilC
57 :01/84/050/00204/AM18/

Dccision : Committce considcred the case as pcr agcnda alongwith other rclcvant papcrs and notcd

that firm was requcsted to l'urnish the CAD of thc cxport prodLrct Ibr cxamination o1'thc casc. I:irn-t

has not furnished thc requcstcd dctails. 'l'hc casc stands dcltrrcd lbr rc-listing on I 8.01 .201 8.

Iッ ic.No/1)atc:0510404300   1)cft・ 「 I)atc:

16102017               18.012018

Slatus:
I)cl'e rrctl

Iン iC●No/1)atc:0510404301   1)cfcr l)atc:

16.102017               18.Ol.2018

Casc No.:20/17/84-AI′ C3/2017 Palty Nanlc:NIAYA ItXP()RIS  iν lcct No/1)atc:19/84-

C()RPN                    /｀ 1´ (｀3/2017

21 122017

Decision : Committee considcrcd thc case as per agenda alongwith othcr rclcvant papcrs and noted

that firm was requcsted to lurrrish thc CAD of thc export product lor cxamination ol'thc casc. lrirm

has not furnished the requestcd details. 'l'hc casc stands dcl'crrcd lor rc-listing on I 8.01 .201 8-

Casc No.:5/19/84-ALC3/2017  Party Namc:ABHISHRI
PACKAGING PRIVATIt
I′ I～11′ 1｀ 1lI)

Iヽ I′A「‖c

:03/94/040/00558/ノ Nヽ/118/

lッ ic No/1)atc:0310816398   1)cfcr I)atc:

17.10.2017               18.01 2018

I′ ic.No/1)atc:0210207900   1)cncr I)atc:

18.10.2017              1801.2018

Iヽcct No/1)atc:19/84-

Al′ (13/2017

21 122017

Status:
I)cfc rrcd

Decision : Committcc consi<Jcrcd thc casc as pcr agcnda alongwith olhcr rclcvant papcrs and notcd

that this case had been referrcd to DIPP for comments. Committce dccidcd to await thcir commcnts

and dclcr thc case. 'l'hc casc stands dcferred for rc-listing on I 8'01 .2018.

Casc No.:40/17/84-Al,(〕 3/2017  Party Namc:AN4RI「 I〕XPOIこ IS  iヽ4cct No/1)atc:19/84-

PVT.1′ TD              Al,(｀ 3/2017
21 122017

Status:
[)cfcrrcd

Casc No.:37/17/84-AIノ C3/2017 Party Namc:INDO-13RI′「 ISH

58                    GARMlう NTS PV′ I｀ .1′

′
I｀D

Decision : Committcc considercd thc case as pcr agcnda alongwith othcr rclcvant papcrs and notcd

that firm was requcstcd to furnish thc CAD of thc cxport product lbr cxamination ol'thc casc. lrirm
has not l'urnished the requcstcd dctails. 'l'hc casc stands dc lcrrcd lor rc- listing on 1 8.0 I .20 I 8.

1  

‐

ンlcct No/1)atc:19/84-

AI´C3/2017
21 122017

は 12

Approved



HQ「 ilC
:O1/84/050/00201//ヽ M18/

HQl'ilC

61 :01/84/050/00232/ノ M`18/

RI′Al'Hc
:05/23/040/00279/ノ Mヽ18/

Iッ ic.No/1)atc:0510404356

2410.2017

Decision : Cornmittcc considcrcd thc casc as pcr agcnda alongwith othcr relevant papcrs and decidcd
to ratily thc norms lor thc abovc advancc authorization as applied for as pcr CAD.
[{A conccrncd rnay takc ncccssary action sub.icct to compliancc of othcr usual conditions.

Casc No.:3/19/84-AIノ C3/2017  Panvヽannc:I Hll CO´ I'1()N
ANI)IItXTHン I〕

(ΓORPORATK)N

,\pprovcd

HQl'ilC

:01/84/050/00216/ノ M`18/
RI′ ノ` 1'ilc                    I′ icヽ o/1)atc:0310816495

:03/95/040/00580/ノ N`418/ 25.10.2017

Dccision : Committcc considcred thc case as pcr agcnda alongwith othcr relevant papers and decided
to ratily thc norrns lbr thc abovc advancc authorization allowing thc inputs on nct to nct basis.
I{A conccrncd may takc ncccssary actiorl subjcct to compliancc olothcr usual conditions.

Party Nanrc:Pn t.A DIICOR

Mcct No/1)atc:19/84-

ALC3/2017
21.12.2017

(rasc N。 .:1/19/84-Al,(13/2017

11Q rilc

:O1/84/050/00214/′ ヽヽ418/

Pヽ/′ l｀  1′
.I｀

I)

RI′Al'Hc
:05/24/040/00332//ヽ 4ヽ18/

Mcct No/1)atc:19/84-

AIッC3/2017
21.12.2017

I′ ic No/1)atc:0510404407   1)cncr I)atc:

30102017               18012018

Approvcd

Iッic.No/1)atc:0510404416

31.102017

Status:
I)eferrcd

Decision : Committcc considercd thc casc as pcr agcnda alongwith othcr relevant papcrs and
notcd that hard copy ol'thc application not rcccivcd from Cl-A, Dclhi. Committee decidcd to ask
CLA. I)clhi to lorward thrce sct of application alognwith rclevant documcnts for examination ol'thc
casc. '['hc casc stands dcl'crrcd lor rc-listirrg on 18.01 .201 8.

(〕asc No.:19/19/84-AI′ (〕3/2017  Partyヽ alm c:ItiCIIAだセ(10      4ヽcct No/1)atc:19/84‐
AI′C3/2017

21 122017

RIンΛ l'ilC

:05/24/040/00335//ヽ M18/

Decision : Clomrnittcc considcrcd thc casc as per agcnda alongwith other relevant papers and dccidcd
10 rati[y thc norms lor thc abovc advancc authorization as applied for as per CAD. GSM should match
in irnport and cxport.
I{A conccrncd rnay takc ncccssary action subjcct to compliancc of othcr usual conditions.

(〕asc No.:27/17/84‐ AI′ (〕3/2017 I)arly \arrrc:JIVA DIiSI(iNS (P) Status:
I)cferred

HQ IrilC

:O1/84/050/00191//ヽ 4ヽ18/

RI′ AI'ilc

:05/23/040/00288/AM18/

McctTヾ o/1)atc:19/84-

AlンC3/2017
2:.12.2017

1′ ic No/1)atc:0510404466   1)cncr I)atc:

01 11 2017               18.01 2018

l´

′

H),

′
υ

Dccision : Cornmittcc consiclcrcd thc casc as pcr agcnda alongwith other relcvant papcrs and notcd
that lirrn was rcqucstcd to llrnish thc CAI) o1-thc cxporl product for cxamination of thc casc. Irirm
has not lirrnis hcd thc rcq ucslcci dctails. 'l'hc casc stands del'crrcd for rc- listing on I 8.0 I .20 I 8.

Casc No.:28/17/84_Al,(〕 3/2017 Party Namc:CONCItP′ F

CI′ 0・ I｀IHNG
1ヽlcctヽ o/1)atc:19/84-

AI′C3/2017
21.122017

Status:
l)eferred∠

０

弁
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I)ccision : Committcc considcrcd thc casc as pcr agcnda alongwith othcr rclcvant papcrs and notcd
that l'irm was requcsted to lurnish thc CAD ol'thc cxport product fbr cxarnination ol'thc casc. lrirm
has not furnishcd the rcqucstcd details. 'l'hc casc stands dcf'crrcd lbr rc-listing on I 8.01 .201 8.

HQ Filc

:01/84/050/00192/AM18/

Case No.:34/17/84-ALC3/2017 Party Namc:MAGNOl′ IA
MAR′ I｀INIQUI〕 CI′ 0´1l HN(〕

AND′ I｀ltXTHン I〕
CORPORAT10N

RLA Filc

RIンノヽ Irilc                     I´ ic.No/1)atc:0510404484   1)cibr I)atc:

:05/23/040/00292//ヽ 4ヽ18/       02 11 2017               1801 2018

Status:
l)cl'c rrcd

RI′A「Hc                I′ ic No/1)atci03 1 0816785  Dcfcr Datc:
:03/94/040/00599/AM18/       03 11.2017               18.01.2018

(〕asc No.:6/19/84-AI′ (〕3/2017   Party Namc:I〕 MMI〕I          Mcct No/1)atc:19/84

1NDUSTRH〕SIッ Iヽ41TItD     Al′ (13/2017
21122017

HQ「 ilC
:01/84/050/00219/ノ M`18/

Dccision : Committec considered the case as pcr agcnda alongwith otlrcr rclevant papers and notcci

that this casc had becn referrcd to DIPP for commcnts. Committcc dccidcd 1o await their cornnrcnts
and defcr thc case. 'l'he casc stands deferrcd for rc-listing on I tl.0l.20l 8.

HQ「 ilC

PL´ I｀I)

Rlン A Irilc I′ ic.No/1)atc:0510404510   1)cFcr I)atcl

06.11.2017               18.01201865 :01/84/050/00198/AM18/       :05ノ 24/040/00344//ヽ M18/

I)ccision :(〕 onllnittcc considcrcd thc casc as pcr agcnda alol18、 vith othcr rclcvant papcl・ s and dccidcd

t()ask thc flrnl to fLlrniSh thc clcar/1cgiblc copy ol｀ thc(〕 /ヽ 1)and dcli_br thc casc   I｀ hc casc stands

dcibrrcd for rc― listin3 0n 1 8.01.2018.

(〕aso No.:20/19/84-AI」 (〕3/2017  Party Namc:′ I｀ lH]C()′ lVF()N     Mcct No/1)atcl1 9/84-     Appl・ ovcd

Mcct No/1)atc:19/84‐

AlンC3/2017
21.12.2017

Al(｀ 3/2017

21 122017

1 icヽ o/1)atc:()310816804

Mcct No/1)atc:19/84‐

AlンC3/2017
21.12.2017

Status:
[)eferrcd

Status:
I)el'erred

Status:
I)eferrcd

HQ「 ilC
:01/84/050/00233//ヽ Nl1 8/        :03/95/040/00599/ノヽヽ418/       06 11 2017

1)ccision :Collllllittcc considcrcd thc casc as pcr agcnda tll()ng、 vith()t1lcr rcicvant papcrs alld dccidccl

to ratilン thC nOrms ibrthc abovc advancc authoバ /ation all()、 ving thc inputs on nctt()nct basis.

ItA conccrncd nlay takc ncccssary action subicct tO COnlpliancc()f(、 thcr ustlal conditions

(〕asc No.:7/19/84‐ AIフC3/2017   Party Nanlc:RICIIA`%(「 O      lヽ 4cct No/1)atc:19/84-

Al′ (13/2017

21 122017

671諦轟捻500022α AMlν
RIッA「Hc                Iフ ic.No/1)atc:0510404551  DcFc・ r Datc:
:05/24/040/00349/ノ M`18/       08.11.2017               18.01.2018

Decision : Committee considcred thc casc as per agenda alongwith other rclcvant papcrs and notcd
that the case need fu(her cxamination. Accordingly, Cornmittcc dccided to dcler thc casc. 'l'hc casc
stands deferrcd for rc-listing on 18.01 .201 8.

(lasc No.:21/19/84-AIッ (〕3/2017  Party Nalllc:A131 HSI Hヽ I

PACKAGING PItiVATI〕
I′ IMll｀ 1:D

HQ IrilC               RI′ A Ililc

い 14

1′ ic No/1)atc:0310816918   1)cFcr I)atc:



Dccision : Committcc considcrcd tlrc casc as pcr agenda alongwith othcr relevant papers and notcd
lhat this casc lrad bccn rcferred to t)lPP lor comments. Committee decided to await their comments
and dcfer thc casc. 'l'hc casc stands dcfcrred for re-listing on I 8.0 I .20 I 8.

(〕asc No.:22/19/84-AIソ (〕3/2017 Pady Namc:OXITORI) Mcct No/1)atc:19/84‐

ALC3/2017
21 12.2017

APPARIう 1′ S、

HQド ilC RI′ A Irilc 1ン iC●No/1)ate:3210078294   1)efcr Datc:
69:Oi/84/050/00235/AM18/4/050/00235//ヽ 1ヽ418/       :32/21/040/00031/7ヽ M18/       09.11 2017               18.01 2018

Dccision : Cornmittcc considcrcd thc casc as per agenda alongwith othcr relcvant papers and decided
to ask thc firm to lurnish the CAI) oIthc exporl producl and dcfer thc casc. 'l'he case stands deferred
fur re-listing on I 8.01 .2018.

(lase No.:9/l 9 lll4- Ll,C3l20l7 Parly rr-ame: I,AVIOSA INDIA  Mcct No/1)atc:19/84‐      Status:
AI′C3/2017          DcferrcdPRIVA II〕 I′ IN41TitD

HO rilc

21.12.2017

RI´ /ヽ 1'ilc                  Lic.No/1)atc:0810141299  1)cfcr Date:
:01/84/050/00222//ヽ M18/       :08/24/040/00237//ヽ M18/       10.11.2017               1801.2018

1)ccision : Collllnittcc collSidCrcd thc casc as per agenda alongwith othcr rclcvant papcrs and notcd

that this casc had bccn rclbrrcd to I)H)P br comments.Coinmittcc dccidcd to await thcir commcnts

and dcfc・ 1・ thc casc. 
′
I｀ hc casc stands dcた rred for rc― listing on 1 8.01.2018.

4ヽcct Tヽ o/1)atc:19/84-

AIッC3/2017
21.122017

HQ llilC

101/84/050/00227//ヽ |ヽ4!8/

RI´ /ヽ 1'1lc                    I′ ic.No/1)atc:0510404569

:05/24/040/00358/ノ M`18/ 10.11.2017

l)ccision : Cornmittcc considcrcd Lhc casc as pcr agenda alongwith othcr rclcvant papcrs and dccidcd
to ratily thc norms fbr thc abovc advancc authorization as applicd for as pcr CAD. GSM should match
in inrport and c.rport.
I{A conccrncd Ittay takc ncccssary action sLrbjcct to compliancc of othcr usual conditions.

(lase No.:15/19184-Al,C3l20l7 l)artv r-arrrc:lilCll IA & CO Mcct r.io/[)atc 19/84- Slatus:

:ii';::il Deferred

I IQ lrilc RLz\ Irilc l.ic.l-o/l)ate:0510404579 l)clcr Datc:
72 :01/tl4/050/00228/nMllli :05l24l04Ol00359iAMl8i 13.11.2017 t8.0l.20ltl

I)ccision : (lornmittcc consiclcrcd thc casc as pcr agcnda alongwith otlrcr rclcvant papcrs and dcciclccl
to ask tlrc llrm to lirrrtish thc clcar ilcgiblc copy o[-thc CAt) and dcl-cr the casc. 'l'hc casc stancls
tlclclrcd for rc-listine on ltl.0l.20ltl.

ｄＳｔａｔｕｓ‥̈

70

(asc No.:14/19/84-Al′ (13/2017 Part、 ′ヽ a nlc:ItA l)NIK

EXPORIS

(〕asc No.:12/19/84-Al,C3/2017 1)any Nanlc:MODl,I´ AMA
ltXPOItiS PVT I′ TD.

HQ IfilC               RI′ AI'ilc

lヽ4cct Tヽo/1)atc:19/84-        Approvcd

AI′C3/2017
21 122017

1ッic No/1)atc:0510404596

Approved

り
一ｂ

:01/84/050/00234//ヽ 4ヽ18/ :03/94/040/00613/ノ ｀` 418/ 09112017 1801 2018



:0 r /84/0s0/0022s1 AMtSl fi51241040100348i AM I 8/ I 4. I I .201 7

.Decision : Committcc considcrcd thc casc as pcr agcnda alongrvith othcr rclcvant papcm ancl dcciclcd

to ratify thc norms lor thc abovc advancc authorization as appliccl lbr as pcr CAi). (jSM shoLtlcl tratch

in impofl and cxporl.
RA conccrncd rnay takc ncccssary actiorr subjcct to com;lliancc ol'othcr ltsLtai conditiorts.

I IQ [rilc
7 4 :Ot l84l05OlOO224l AMtSl

Casc No.:11/19/84-Al,C3/2017 Palty Namc:S.K ItXP()RTS    lヽ 4cct No/1)atc:19/84-

AI′C3/2017

21 122017

Status:
l)cl'errcd

I′ ic No/1)atci061 0038737     1)cFcr I)atc:

14.11.2017 18012018

AIンC3/2017
21 122017

Stal u s:

l)cfc rred

1′ic No/1)atc:0510404607     1)cibl・ I)atc:

15.112017 18.012018

|ヽ4cct Tヽ o/1)atc:19/84‐ Al′C3/201 7 Statils:

(〕asc No.:16/19/84-

AIノC3/2017

HQ lrilC

(〕 asc No。 :17/19/84-

AlッC3/2017

HQ IrilC

RIンA「 ilc

:06/24/040/00037//ヽ 4ヽ18/

RI´ A Irilc

Palty Namc:PINNA(11′ l〕

(11′ 0′ HHN(〕 CO.,

RI′ A Irilc

Decision : Committee considcrcd thc case as pcr agcnda alongwith othcr rclcvant papcrs ancl notccl

that the case need furthcr cxamination. Accordingly, Commiltec dccidcd 1o dclcr thc casc. 'l'hc casc

stands dctrrcd for rc― listing on 1 8.01.2018.

Casc No。 :13/19/84-A12C3/2017 Party Namc:ORH〕 NT CRAl'I｀  Mcctヽ o/1)atc:19/84-
1′ IMI′ I｀ 1うD

751諦 轟 ):5900226/AMlν   職 ち1)l:OЮ 0350AMlν

Decision : Committce considcrcd thc casc as pcr agcnda alongrvith othcr rclcvant papcrs and clcciclcd

to ask thc firrn 1o furnish thc Stylc No. of cxport procl:ct ancl to cicl--^r lltc casc. 'l'ltc casc statrcls

dclcrrcd lor rc-listing orr I 8.01 .20ltt.

[)ar1y Namc:RlCt In & CO Mcct No/l)atc:19/ti'l- r\pprovcd
Al,C3/2017

21 12.2017

1´ic No/1)atc:0510404683

76 :01l84l}50l00229lAMl9l :051241040100385inM18/ ll.l l'2017

Decision : Committcc considcrcd thc casc as pcr agcnda alonglvitlt othcr rclcvattt papcrs and clccidccl

to ratify thc nonns for tlrc abovc advancc authoriz.ation as applicd lbr as pcr Cn I). (iSM shottlcl nratch

irr inrport and cxpofl.
I{A concerncd rnay takc ncccssary action subjcct to compliancc ol'o1hcr usual condititltls.

21 12.2017

1′ ic No/1)atc:0510404681

77 :01/84/050/00230/AⅣl18/      :05/24/040/00379/ノ N`l1 8/      22 11 2017

Decision : Cornmittec considered thc casc as pcr agcnda alongwith othcr rclcvant papcrs and dccidccl

to ask the firm to furnish thc nct quantity and wastagc lor cxamination of the casc. 'l'hc casc slands

clcl-crrcd lor rc-listing on I 8.01 .20 I tt.

Case No.:18/lgl84-Ll'C3t2017 Party Namc:RICIIA & CO lνlcct No/1)atc:19/84-

AI´ (13/2017

21 122017

A pprovcd

２ν

DcFcrrcd

I)cfcr I)atc:

18.01.2018

HQ IrilC RI′ AI'ilc

16

l′ ic No/1)atc:051040468



:01/84/050/002i l/AM I tl/ :O5l24lO4Ol00i 80/n M I 8/ 22.11 .2011

I)ccision : Cornmittcc considcrcd thc casc as pcr agcnda alongwith othcr rclcvant papcrs and dccidcd
to ratif)'thc nont'ts lor thc abovc aclvancc authorization as applied lor as per CAD. GSM should rnatch
in imporl and cxporl.
I{A conccrnccl may takc ncccssary action sLrbjcct to compliancc of otitcr usual conditions.

(〕asc No.:8/19/84-Al′ C3/2017  Pally Nanlc:ヽ 4AI)URA COATS 4ヽcct No/1)atc:19/84-
PRIVATI]I,IMITI〕 D,       Al,C3/2017

21 122017

Approved

HQI'ilC Iヽ 1.A「 ilc Iン ic No/1)atc:3510045250

:01/84/050/00221//ヽ 4ヽ18/       :35/24/040/00023/ノ Nヽ/118/       04122017

1)ccision :(〕 Onlnlittcc considcl・ cd thc casc as pcr agcnda alol18with othcr rcicvant papcl・ s and llotcd

dccidcd to ratilレ thC n()日1lS liDrthc abovc AA as applicd ibr.

RA conccrncd lllay takc ncccssary acti()n suttcct tO COmpliancc ofothcr usual condijons

Casc No.:2/19/84-AI,C3/2017  Partv Nanlc:HINI)US・ I｀AN    Mcct No/1)atc:19/84-    status:
APPARIう I′ INDUS´FRHtS     AI´C3/2017         DcFcn・ cd

21 122017

HQ IrilC RI′ A Irilc I´ ic No/1)atc:0310817721   1)cncr I)atc:

:01/84/050/00215//ヽ 4ヽ18/       :03/94/040/00722/ノ M`18/       12.12.2017 1801 2018

Dccision : Cornrnittcc considered thc case as per agenda alongwith othcr relevant papers and noted
that this case had bccn rcfcrrcd to I)lPP lor commcnts. Committcc dccided to await their commcnts
arrd dclcr thc casc. '['hc case stands dclcrrcd lor rc-listing on I 8.01 .201 8.

Minutcs 01・餞linc cascs N(〕 Mccting No.19/84/AM-18 DA′ I｀ED 21.12.2017

Actllaliv hcld on 10.01.2018

(Spl.A〔 iv.Autllol・ isati()n■'crc considcrcd in mccting datcd 02.01.2018)

81

C'asc \o. :+S [lr4lt nUort t, I,ashions pvtJtd
\(' Mccting \o. l9lAM- I 8 l)atcd 21.12.2017 [r,.xo- oTs4/050/00159r\tn4 l6lt)t]S-V
Actually hcld on 10.01 .201 ti | ry4i1,No.o3t94to4ot0ol60/AM l6
M<rdification of thc norrns lor thc Adv. Authorisation No.03i0796543 dated t0.06.i015 - Rcqucst
to rcconsidcr thc wastagc allowed by NC l%o to actual wastagc which is near about 30% dccided
in dcqd.c,{ by NC i! it.s mccting No. l9184 dated 10.09.2015.
I)ccision : C'oltrnittce considcrcd thc casc u.t p.I" agcnAa alongwith othcr rei"u*t pup"rs and notcd
that firrn has subnrittcd thc samplc of thc cmbroidcry donc on cxport product. NC decided to
crarn ir.rc thc rrattcr. 'l'hc casc stands dcl'crrcd lor rc- listing on I 8.0 L20 I tt.

u2.

C'asc \o. 349 _ ._ I Mtr__t-qyqL-l'cxtirc H4itts prr. t.tA
rc Mcciing io. tqlnra- t 8 Datcd 2t .t2.20,7 - - I-t.N; 0i/84i05 uoza nrvttyoss-v
Aclually hcld on I 0.0 t .20 1 

- _l RA t Nq 9124:g!gt0g!094M1 6 __
Modification of norms lor thc Advancc Authorisation No. :S10033691 dated 27.04.2011
cnhalccpclt. i1 9!crnigats gllgyg_{ by \_qrms Committcc.
I)ccision : Cornrnittcc considcrcd it-,".u.t" u. pciu-gcnaa atorg*ith othcr rclcvant pupcriand lreard

い
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thc reprcscntative of the firm. Aftcr the hearing, Committcc adviscd rcprcscntativc to subrnit thc

consumption details of fabric used by thc firm lor manulacturc ol cxport itcm lor allowing
chcmical as per report submittcd bythe office of 'l'cxtilc Commissioncr. Murnbai.'l'hc casc stands

dcibrrcd for rc― listing on 1 8.01.2018.

ン1/sI)innaclc(]|()thinQ(1()

Ir.No.01/84/050/00533/AVl17/

RA「 .No.05/24/040/00529/Aン l17/

for fixation olnorms advancc liccnsc Tヾ o.0510401344 dt.28.122016

ffi;;dtk"a".'p.iig*aualongwithothcrrclcvantpup.i,andCAI)
and shipping bills submitted by the firm. Committcc notcd that casc lor sarnc cxport product has

bccn referred to 'l-C, Mumbai and thcir commcnts are awaitcd. Accordingly, NC dccidcd to dcl'cr

thc case for rc-listi on 18.01.2018

(〕 asc lヽ o. 351

RAl'ヽ o.05/24/040/00466/AⅣ l17/

for ttxation ofnorms anainst advancc liccnsc lヽ o.0510400973 dt.28.12.2016

1)ccision :(〕 onllllittcc considCrcd thc casc as pcr a8cnda al()ng、 vith ot1lcr rclcvant papcrs and(｀ /ヽ |)

and shipping bills subrnitted by thc firm. Comrnittcc notcd that casc lor sarnc cxporl product has

bccn rcfcrrcd to TC, Mumbai and thcir cornmcnts arc awailcd. Accordingly. \C dccidcd 1o dclcr thc

casc lor rc-listins on I 8.01 .201 8.

(lasc -'r-o. 352 , M/s l)innaclc ('lothing ( o.

\(' Mcctirrg \0.l9lAM- I tl t)atctl ' I,.\.,. 0l/13,t/0-i0/00519/n M I 7/

2l .12.20l7 Actually hcld on 10.01 .201 8 i ttn I'.,\otl5/l-ll040/005i0/AM I 7/

I{cqLrcsl lirr llxation ol-norrns againsl advancc liccnsc No.05 10401345 datcci 19.01 .20I 7

I)ccision:Cornmittcc considcrcd tlrc casc as pcr agcnda alongrvith othcr rclcvant papcrs and ('AI)
and shippirrg bills subrnittcd by thc firm. Committcc notcd that casc lirr sarr'lc cxport prodLrct has

bccn rclcrrcd to'l'C. Murnbai and thcir cornrronts arc awaitccl. Accordingll'. \('clccidccl to dclcr thc

casc lor rc-listing on I 8.01 .201 tl.

M/s I'innaclc Olothing Co.Casc No.352               1M/S Pinnaclc(ll()thin3('o.

N(〕 Mcctingヽ o19/AM― 18 Datcd       ド (ヽ)O1/84/()5()/()0529/AM17/
21.12.2017/ヽ ctua‖ y hcld on 10.Ol.2018

(〕 asc]ヽ o.353 M/s Oricnt Irashions india Pvt.Iッ td.

「
.No.01/84/162/00241/Aン 118/1)1〕 S―V

Prior「Ixation of adhoc norrns for export of I′ adics´ 1｀op of 100°/O Polycstcr

70% Cotton 26% Nylon 4% Spandcx Yarn Dycd/ Solid l)ycd Wovcn Fabrics

I-incn 45o/o Cotton Printcd Wovcn undcr Spccial Advancc Authorisation
404(a)1

86

Prinlcd Wovcn lrabric
& Girls I)rcss in 55%

Schcmc undcr para

NC MeetingNo.l9lAM-18 Dalcd 21.12.2017
Actua‖ v hcld on 10.01 2018

NC Meeting No.l9lAM-18 Datcd 21.12.2017
/ヽ ctua‖ y hcld on 10.01.2018

NC M.No.19/84 AM-18 dt.21-12-2017

actua‖y hcld on 10.01.2018

Decision: Casc withdrawn lront thc

18
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87

ヽ(〕 νlcctin3ヽ 0.19/Aン1-18 1)atcd 21.12.2017

/ヽ ctua‖ y hcld on 10.01.2018

Irixation of ad¨ hoc norlη s

issucd undcr para 4.07 of

Pvt,I′td.

in rcspcct o[ Adv.

()0

(｀〔lscヽ ().357

M/s.′ Foray Iく usulngarノ dヽvanccd´ I｀cxtile Pvt.

Iソtd.

「
.No.01/84/50/00033/AM17/DES― V

Modification olthc adhoc norms for the AA No.
5210042266 datcd 15.05.2017

uthorisation No. 5210042266 datcd 15 05.2017

Advanccd 
′
I｀cxtilc

ン1/s Shahil〕 xports I)vt.Iン td.

「
.No.01/84/162/00242/AⅣ 118/1)I]S―V

II13P, 2015-20 obtai ncd by M/s. 'l'oray Kusumgar

I)ccision: lhc (lonrnrirtcc considcrcd thc casc as per agcnda ilongwith othcr relevant papcrs and
ノ`/｀ No.5210042071datcddccidcd to ratily thc norrns lor thc abovc AA on repcat basis with

24.11.2016. approvcd in Mccting No. ltt/AM-17 datcd 08.12.2016.
I{A conccrncd may [akc ncccssary action sub.jcct to compliancc olothcr usual condilions.

88

('asc \o. 355 | vt/s oricnt liashion l:xportr gnoiuy lrvt.r.td
\C Mccting No.l9lAM- l tl l)atcd 2t.12.2011 | I Iq l:iie-'O t t84to50tOtlr4J/AN4 t sl rjits-v
actr,rallyhgl{ on l0.0l.20ltl _l nt.n !!9:0)1241040/001sg/AMUI _
Irixation ol norms against Advancc Authorization No. $^0510389728 daled l6.07.2OI4.isscud
urrdcr para 4.07 ol IIIII).201 5-20 obtairrcd by MA Orleq!1qslpn !typortp_(tndg)_!v! !.!l
Dccision: 'l'hc Comrnitlcc considcrcd thc casc as pcr agcnda alongwith other relevant papcrs and
rvcnt through thc dctails submittcd in this casc and decided to ratify thc norms for thc abovc AA as
applicd for as pcr CAI) subrniucd by thc firm.
I{A conccrncd may takc ncccssary aclion subjcclto cornpliancc of othcr usual conditions.

89.

(〕 ascヽ ()356

(ヽ1ンlccting〕 0ヽ.19/84/ヽ νl-18 dt.21.12.2017

/ヽ cttlaHy hcld On 02.01 2018

Prior ttxation of adhoc nol・ 11ls for cxport of l.(〕 cnts IIalfSIccve Shirts Ⅳladc of 100%Cotton Yarn
[)ycd Wovcn lrabric (iSM 120 ('l'olcrancc ,/- l 0%) (Styte No.7281.12) ,2.Polo Shirr wirh I lood Madc
ol' 100% Cotton Yarn l)ycd Knittcd lrabric CSM 175 and 957o Cotton 5% Spandcx Yarn Dycd
Knittcd l"abric GSM 270 ('l'olcrancc ' or l0%) (Stylc No.4l17051) undcr spccial advance liccnsc
schcrnc undcr para 4.04(a) I Ii'l'1, 2015-20.
Dccision : M/S Shahi I:xports Pvt. Ltd. vidc thcir lcttcr datcd 26-12-2017 havc requcstcd lor Ilxation
ol'nort.t.ts lor abovc said cxport product undcr Spccial Advance Authorisation. Committcc considcrcd
tltc casc as pcr agcnda along with othcr rclcvant papcrs and wcnt through thc dctails submitted in this
casc. As per CAI)/CAM and olhcr dctails providcd in this casc, thc Committee approved thc input
output nonns as applicd lbr. 'l'hc copy o[ thc application is lorwarded to thc concerncd I{A for
lirrthcr ncccssary action and compliancc ol othcr usual conditions. 'l'lrcrc is no need to scnd thc casc
to lXiF'f (l IQ) lor f ixation thc norms again. GSM should matchin !mpo43!{ c>rpg4.

|ン1/S()ricnt Craft
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Pvt. Iッ td.
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Nc M.No.lqisa iM-rsntSt.tz-zo1t i r,.No.ov84n62tooz43tAM nt/r)r:s-v
Actually held on 02.01 :201 8 _ I

Prior fixation of adhoc norms lor export of Ladics l)rcss madc out ol'100% Cotton Wovcn Prirrted

Irabric, GSM 45 (+l- l0%) Sryle No.39379213937931392253 undcr Special Advancc Authorisation
schemg uq{ct pqlq 4,04(a) I }']'P 201 !-20.
I)ecsion: M/S Oricnt Cralt Pvt. Ltd. vide thcir lcttcr datcd 20- 12-2017 havc rcqucslcd for llxation ol'
norms for above said export product undcr Spccial Advancc Authorisation. Committcc considcrcd
thc case as pcr agenda along with other relcvant papcrs and wcnt through thc dctails subrnittcd in this
casc. As pcr CAD/CAM and other details providcd in this casc, thc Committcc approvcd thc inpr"rt

output norms as applicd for. 'l'hc copy of thc application is forwardcd to thc conccrned ItA lor
furthcr ncccssary action and cornpliance of othcr usual conditions.'l'hcrc is no nccd to scnd thc casc

to:Pc!rl_(t{) &t llut'qfthc normlqg4!!.G_qV should match in irnport and cxport.

91.

('asc \o.35tl i M/* Ori.',t ('rali. I td.

N(l Mccting No l9l84 nM-ltt dt.21.12-2017 1r.No.011841162100244/AM lti/l)l:S-V
I)rior fixation oIadhoc nonrs firr cxporl of Ladics []lor-rsc rnadc oLtt o1'-5-5?6 [.irrcs 4-5%o Cotton ( /-
l0%) Wovcn t)ycd lrabric, (lSM 180 (i/- l0%) Sty,lc No.4i7tl3l l)99617 Lrndcr Spccial Aclvancc
Authorisation Schcrnc undcr para 4.04(a) I l- l'l' 201 5-10.

i tlccision r Mlr Oii.nt Cralt I-td. vicic thcir lcttcr ciatcd 20-12-2017 havc rcclr-rcstccl lor fixation o1-

norrrs lor abovc said cxport product Lrndcr Spccial Advancc Ar-rthorisation. ('orntnittcc considcrcd
thc casc as pcr agcnda along with othcr rclcvant papcrs and u,cnt thror.rgh thc dctails subrnittccl irt

this case. As pcr CAI)/CAM and olhcr dctails providcd in this casc. thc ('ournrittcc approvcd thc
inpLrt output norms as appliccl lor.'l'hc copy of'thc application is lbrrvardccl to thc conccrncd I{z\ lirr
lirrthcr ncccssary action and cornpliancc o['othcr usual conclitior-rs.'l'hcrc is r.to r.tcccl to scnd thc casc

to I)GI]l'(l!Q) lor fixation thc norm.s lgaL!: GSM should match in irrport and cxport.

92.
i Cor" xo.isg i M/r Ori.,',t Crali Pvt. Ltci.

I rC M."iirryio.tqlS+ AM-18 dr.Zt.t2.2011 , I'.l-o.0ll84lliri,l)Ol4,i/n Ml8/l)l:S-V

' I)rior fixation of adhoc norrns firr cxport of Ladics l{ornpcr nraclc out ol- 100'% I{aron Wovcn Printccl

IrabricGSM 145 (rOR-t}oh)for StylcNo.3Pl0475-CIIASII undcr Spccial AdvanccAuthorisation
Schcmc undcr para 4.04(a) I F'l'l' l0l5-20.
Dccision: M/S Orient Craft. Ltd. New Delhi vidc thcir lcttcr dated 26.12.2017 havc rcqucstcd lbr
fixation of norms for above said export product undcr Spccial Advancc Authorisalion. Comrnittcc
considered the case as pcr agcnda along with othcr rclcvant papers and wcnt through thc dctails
submitted in this casc. As pcr CAD/CAM and othcr dctails providcd in this casc, thc Committcc
approvcd thc input output norms as applied for. 'l'hc copy o[ thc application is forwardcd to thc
concerned RA for further necessary action and compliancc ol olhcr usual conditions. 'l'hcrc is no

nccd to send the case to DGIII'(llQ) for fixation thc norms again. GSM should rnatch in import and

cxport.

93.

(lasc \o.J60 - 
V/s Shahi Lrports I'vt. Ltd.

N("McctingNo.l9lft4 n M-ltl dt.2l.l2.20ll ; Ir.No.0llt\41162/002461A\Altill)l:S-V

UrJ-



Addりけ19甲 |102.911ё18 1_ ■
「Prior Axation of adhoc norllls for cxport of νicns Car80 Pant Madc of 1000/O Nylon I)ycd Wovcn

lrabric(〕 Sヽ/1 114、vith 1 00%Nylon Yarn I)ycd Wovcn lrabric GSM 67 with 1000/01ヽ ylon Yarn I)ycd

Wovcn「 abric(〕 S■1 70 、vith 1000/。  1)olycstcr I)ycd VVovcn lrabric(〕 SM 80 and 1000/。  Polycstcr
oヽn、vovcn Scw in lntcrlining「 abric(〕 SM 36(′ I｀Olerancc l or-10%)StyIC No.WM8008)Undcr
Spccial▲ dγ ancc Authorisati9n SchCnlc unoc:p11,4.04(a)I FTP 2015-20.

1)ccision: ン1/s Shahi lixports I)vt.I′ td vidc thcir lcttcr datcd 27.12.2017 havc rcqucstcd for ixation

o「 !lorills lor abovc said cxport product undcr Spccia1/ヽ dvancc Authorisationo Colnmittcc considcrcd

thc casc as pcr ascnda along、 vith othcr rclcvant papcrs and、 vcnt through thc dctalls sublnittcd in this

casc. As pcr(〕 AI)/(〕 /ヽ /ヽ1 and othcr dctails providcd in this casc,thc(〕 o,1lnittcc approvcd thc input

output norins as applicd for. 
′
Fhc copy of thc application is for、vardcd to thc conccrncd RA for

ibrthcr ncccssary action and colllpliancc of othcr usual conditions.′ I｀ hcrc is no nced to scnd thc casc

to D(〕 Iγ I｀ (IIQ)fOr AXatiOn thc nonns again.(〕 SM sh9J旦 興o"堕 ⅢlpOttt pttp9■  ___

94

(rasc、。361                ~IM/s shahi Exoorts Pvt.Ltd.IWI亙亜亜亜亜PI旦 ___ ______
|ド.No.01/84/162/00247/AM18/1)1lS― V(ヽ〕 Mcctingヽ o.19/84 AM-18 dt.21.12.2017  1P.No.01/84/162/00247/AM18/DllS― V

Actually hcld on 02.01 .201 8 I

I)ri<rr fixation of adhoc ;;;;. fior cxport olMcns Cargo Fant rnadc o[ gS6loCottorn%Spandcx l)ycd
Wovcn Irabric GSM 271 with 90% l'}olycstcr l\Yo Cotton Dycd Wovcn l.'abric GSM 90 with65oh
I)ollcstcr 357o Cotton Charnbray Wovcn Irabric GSM ll3 and 100% Polycstcr Nonwovcn Irusiblc
lrrrcrlining lrabric GSM 35 ('l'olcrancc , or-10%) Stylc No.MS73X230RS/M581X23lltS) Undcr
Spccial Advancc Authorisation Schcrnc undcr para a.0a@) I l:T[:2015-20.
I)ccision: M/s Shahi I:xports Pvt. Ltd. vidc their lcttcr datcd 27.12.2017 havc rcqucstcd lor fixation
ol nonns lbr abovc said cxport product r-rndcr Spccial Advancc Authorisation. Committcc considcrcd
thc casc as pcr agcnda along with othcr rclcvanl papcrs and wcnt through thc dctails subrnittcd in this
casc. As pcr CAI)/CAM and othcr dctails providcd in this casc, thc Committec approvcd thc input
ot"ttpt-tt nonns as applicd for. I'hc copy of thc application is forwardcd 10 the conccrncd RA for
f urthcr ncccssary action and cornpliancc ol-othcr usual condilions.'l'hcrc is no nccd to send the casc
to I)GIJI' (llQ) Ibr Ilxatiorr thc norms again. (iSM should match in import and cxport.

95

(lι、cヽ o362 |ン1/s Richa(〕 lobal llxports Pvt i´ td

,r-c MccringNo.l9ltl4 AM-ltt dr.21.12.2017 i Ir.No.Ol/841162100248/AMl8/DUS-V
Actually hcld on 02.01 .201 tl 

I

l)rior fixation of adhoc norms for cxporl olGirls l)ic* 
"ilO-OZ 

Cotton PrintcO Wo*n ttabric C;Sirzl

97 l,l-10%) Slylc No.Jl245 Alongrvith Indian Lining tJndcr Spccial Advance Authorisation
Schcrnc undcr para 4.04(a)I I l I' 2015-10.
l)ccision: M/s I{icha Global Iixpofls Pvt. l,td. vidc their Icttcr datcd 27-12-2017 havc rcquestcd flor

Ilxation o[ norms lclr abovc said cxporl product undcr Spccial Advance Authorisation. Commitlcc
considcrcd thc casc as pcr agcnda along with othcr rclevant papcrs and wcnt through thc dctails
subrnittcd in this casc. As pcr CAI)/CAM and othcr dctails providcd in this casc, thc Committcc
approvcd thc input outpul nonns as applicd I'or. 'l'hc copy of thc application is florwardcd to thc
corrccrncd Ii.A lor lurthcr ncccssary action and compliancc of othcr usual conditions. 'l'hcre is no
nccd to scnd thc casc to I)GIII' (llQ) lor fixation thc norms again. (lSM should match in irnport and
cxp0rt.
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Casc No.363 Vl. ni"no Global lixpor
NC-fr4-ecting Xo, f elt+ nfra- f t at.it .i.Ziti I↑ .No 01/84/162/00249/Aン 118/1)l〕 S― V
ActuaHv hcld on 02.01.2018

Prior fixation of adhoc norms lor export of Lladies'l'op Of 100% Cotton Dycd Wovcn Fabric

GSM 76(+/-10%) Style No.JO837 2.l,adics'l'op of 100% Cotton Printcd Wovcn Irabric GSM 76('/-
l0) Stylc No.J l063,3.l.adics 'l'op of 100% Cotlon Yarn I)ycd Wovcn lrabric GSM 76( , /- 10%) Stylc

n-o.J1063,4. Girls f)rcss of 100% Cotton Yarn Dycd Wovcn Irabric GSM 133(il-10% Stylc

No.J 1452 [Jndcr Spccial Alvancg Authglis4_g! &!g11c undcr para 4.04(a) I lrl-l) 201 5-]0.
Dccision:M/s RichaGlobal Iixports Pvt. t,td. vidctheir lcltcrdatcd 26-12-2017 havc rcclucslcd fbr

fixation ol norms for above said export product under Spccial Advancc Authorisation. Committcc

considcrcd thc casc as per agcnda along with othcr relcvant papcrs and rvcnt through thc dctails

submittcd in this case. As pcr Cn D/CAM and othcr dctails providcd in this casc, thc Committcc

approvcd thc input output nornrs as applicd for. 'l'hc copy of thc application is lorwardcd to thc

conccrncd RA for lurthcr ncccssary action and compliancc ol othcr usual conditions. 'l'hcrc is no

nccd to send thc casc to DGIII'(llQ) l'or fixation thc norms again. GSM should rnatch in import and

Casc No.364 Ⅳ1/s()ricnt(〕 ra■ Pvt lッ td

NC Mcering n\o.19/84 AM- I 8 dt.2l .12.2017

Prior i｀ixatioll of adhoc norlns it、 r cxport of IンadiCS・ 1'rouscr llladc otlt ol｀ 5294)(,ott()n 48ツ も 4ヽ()d〔 ll

Woven Prinred, CSM 85 (iOI{ -10%) Srylc No.30884921443588 [.]ndcr Spccial Advancc

Authorisation Schcmc under para 4.04(a)l EP=?-Q!!4
Dccision : M/s Oricnt Craft. Ltd. Ncw Delhi vide thcir lcltcr datcd 02.01.201tt havc rcqucstcd for

fixation of norms for abovc said cxport product undcr Spccial Advancc Authorisation. Committcc

considcred thc casc as pcr agcnda along with other relcvant papcrs and wcnt through thc dctails

submittcd in this casc. As pcr CAD/CAM and othcr dctails providcd in this casc, thc Committcc
approvcd thc input output norrns as applied for. 'l'he copy of thc application is forwardcd to the

conccrned RA lor lurlhcr neccssary action and compliancc ol othcr usual conditions. 'l'hcrc is no

necd to scnd the casc to DGIII' (llQ) l'or fixation the norms again. (iSM should rnatch in irnport and

cxport.
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